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O R D E R

Mr.M,S.Mukherjee,AM

1, Mr.P.C.Maity,1d,counsel, for the petitioner and
Mr,P.Chatterjee,1d,counsel, for the respondents are present

and we have heard them in full,

2. = In the absence of direction from the Court, respon-

dents have not got the opportunity to file reply as yet.

)f?é .‘ 3, Mr.,Maity submits tﬁat the impugned order of the
Diséiplinary‘Authbrity,5t€}§;8.95“and,the impugned order of
the Appéllate Authqrity dt;-30/3lfl?/95 , Annexure A,7 to
the petition, are énjust and,hehﬁq?ther submits that the
impugned'Appellatefdfééf haS'beenipéssed by the Appellate
AZuthority suo moto whéreaslfkis dezéiled app¢al dt.19.1.96
vide Annexure-A.8 to the petition, still remains to be '
processed. Mr. Chatterjee submits that this is still f under
consideration. The petitioner prays for a direction to quash
the entire'disciplinary proceedings including the impugned

disciplinary order and the order of the Appellate Authority,
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| 4, After hearing the ld.counsel for both the parties,
we direct that in the fitness of thinés, thé appellate

Authority sheuld first dispose of the appeale Annexure-A.8

to the petition. Respondents shéll give full opportunity

to the applicant to a personal hearing and the respondents
A

shall dispose of the same through a spéaking order, till

such disposal of the A-8 has saken placé) fhe impugned

orders of Penalty and Appellate Authority shall remain stayed.
Rt j'“T_"":.’"., i1

5. | Be it noted that we have not adjuidated on any of

e
the points g merits,
A .

6. The petition is gisposed of at the admission stage

jtself, NO cost.

e

4 , : (A.K
m'ﬁéﬁﬁ?‘?ﬁi ce) Vice-Chairman,



